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shall be furnished by the Applicant to the Respondents 

within three days. 

Hand over conies of this order to the learned 

counsel s  for the eafties, forthwith. 
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W4.Ccss*L for. 
p 	pJJcit. 
present. Sri A.K. 
5ose,14.5r.C.G.$.(. 
has alrey filed 
Memo of Appearance 
for all the fteepon-
dents on 4.4.2002, 
but to-day beither 
he represents an 

the  
&espondents nor takes 
ny steps to file 

counter. Put up TI4L 
before the lench 
for fuhoerers. 
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06. Dt.08.08,2002 

Mr.S.K.Sahoo,Ld.Counsel for the Applicant states, 

in presence of Shri Z.K.Bose,Ld.r.stjiajng Counsel 

for the Union of India, that the reliefs sought in this 
Original Application have already been granted to the 
A-pplicatnt during the pendency of this Original 

pp1ication. Stating so, the Advocate for the 

Applicant prays to withdraw this Original Application 
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on consideration of whlch,thj5 Original Application 
is allowed to be withdrawn. 

This Original Application thus stands 
di spo sed of. 
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( M. R. MOHANTY 
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